21 Papers Laid

stfa g ;. @A ¥ AW Al
Ot e R & og swgfe e
9% Tg@ EAT AR 1. (wAAHA) ...

SHRI PILOO MODY : In the present
political situation in the country where this
thing is happening almost every week it is
needless to say that the last resort that we
have got is at least to discuss it threadbare
in Parliament, whatever the rights or wrongs
in the situation may be. When we see that
Assemblies are dissolved or prorogued in
order to suit the convenience of the majority
of the ruling party, I think, it is high time
that this Parliament took very serious note
of it, no matter how much of the business
there is before Parliament ; 1 think they
should all be suspended and these things
should be discussed. The condemnation
that should normally come from the Press
is mot forthcoming when such blatant
violations of the Constitution are taken
place. Therefore, I beg of you and | entreat
you not 1o thwart this Parliament from
discussing these problems whenever they
arice and as many times as they arise,

SHRIMATI  SUSHILA ROHATGI
(Bilhaur) : May T express my point of view
also 7...(Inrerruptions)

MR. SPEAKER : Perso ally speaking,
1 also view it with great concern. I also
view everything that is going on about
prorogations and adjournments with grave
concern.

12.55} brs.
PAPER LAID ON THE TABLE

Statement Re : Correction of Date
in Notification

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI
RAGHUNATHA REDDY) : 1 beg to lay on
the Table a statement (Hmdi and English
versions) regarding correction of date in
Notification No. S. O. 4665, laid on the
Table on the 9th December, 1969.
(Placed in Library. See No. LT—2866/70)
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ESTIMATES COMMI1TEE

Hundred and Sixth, Hundred and
Seventh and Hundred and Nioth
Reports

SHRI THIRUMALA RAO (Kakinada) :

I beg to present the following Reports of

the Estimates Committee :-—

(1) Hundred and sixth Report regard-
ing action tak.n by Government on
the recommendauons contained in
their Seventy-fourth Report on the
Ministry of Shipping and Trans-
pori—Inland Water Transport,
Hundred and  seventh Report
regarding action taken by Govern-
ment on the recommendations
contained in  their Eighty-third
Report on the Ministry of Heaith
and Family Planning and Works,
Housing and Urban  Development
{Department of Works, Housing
and Urban Devclopment Depart-
ment of Printing and Stationery
{Printing Wing).

{3) Hundred and ninth Report regard-
ing action taken by Government on
the recommendations contained in
their Seventy-eiglith Report on the
Ministry of Home Affairs— Central
Bureau of Investigation.

2

12 56 brs.

PERSONAL EXPLANATION BY
MEMBER

SHRI S. K. PATIL (Banaskantha) : Mr,
Speaker, Sir, when I was not here yesterday,
some charges and some allegalions were
made by some Members against me. 1
wrote to you a letter which | am reading
out for the sake of brevity. It reads thus :

“I am sorry ...

st a WAt (awrf afe) ¢
weId WEEd, WO sraedr w1 9% 80
fraw @ear 357 & wwrg A saedt
T SE9 ) W9 IX i ). (sqeem)
o FH WA GE T ... (wawww).
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MR, SPEAKER : 1 have already allow-
ed him. Let him make his statement, It
is his right. Then, I shall listen to the hon.
Member.

vy el () TR g
g 1... (suwamA). ..

it Tfa wm (gd) ¢ smaedr #1 WA
g, s g Afeg ... (seawm)

SHRI S, K. PATIL : It reads thus :

“I am -uorry I could not be present at
the Lok Subha yesterday...

A ATH GCATEIW : W AT FT
S g ... (smEeT) L.
MR. SPEAKER : I have already called

him. Let him finish. Then, 1 shall hear
his point of order.

A AR G © WL AT F
e #..(wEum) . w do 357 &
AIEd WO sOEeqT &7 9% 2., (euw-
). ..

i <fa T A Y sgEear gw
wifm 1 frgw 357 9T e sgEedr
® 1. (coaem)...

MR. SPEAKER : How can he know
what the hon. Member is going to say ?
How can | know on what vvavastha kaa
prashna he wants to speak ?

o W weNw : fqaw 357 9%
AT qaEdT FT N 2 L. (FAwE)...
G CEERAET FY A A sqawqr
w9 & 1. (vawww) ..,

SHRI SHEO NARAIN (Basti): On a
point of order. 'When you call a Member,
he must be allowed to make his statement,
But we find that you call a member to
speak but somebody clse starts with a point
of order. What is this 7

MR, SPEAKER : I canuot help it, when
be rises on a point of order.

MAKCH 17, 19%
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st forr Ao ¥ 9w :ﬁﬁ
et 3 @ 1. (swEwm).L.

ot vy ol : w0 Y e AE @
T 1. (smEam) .

st fa T Aw o mEr gA
e 1. (soawm) .

SHRI P.G. SEN (Purnea) : Does he
mean to say that this challenges should go
unchallenged 7 Is that the procedure of the
House which he wants 7

St AT TR : Weq REIET, TH-

A UEATHTA F1 AFC G sqqEgT FT
9 g H feargar 2

“A Member may with the permission

of the Speaker make a pe:sonal explana-

tion, although there is no question
before the House...

SHRI ATAL BIHARI VAJPAYEE
{Balrampur) : You have allowed the hon.
Member Shri 5. K. Patil. How can there
be any point of order on this 7

MR. SPEAKER : The point
must be heard.

o AT AW

of order

“but in this case, no debatable matter
may be brought forward, and no debate

shall aiise.”, , (zggqum) ...

ot 7y fomy : w9 A AR &
#ET § | gard aTdl &1 gEEIw  FEE
&1 1T FAR e qreeAEeT 39 € 1.
(swwam) ...

st wew fagrdt el oggw W
gfra @t & orcsee w1 3 g1 A
T @TEr uT% WET I FET F@0 OF
g g 1 mamar € afor & ar
g ... (wEEE) ..

R g fored: o G 8, W A
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w® § 1. (smEem) T S oEds
FT@aTT £ ... (smasm) ..

wit tfr T : AR 7 AW T
aar #, R AV IR ¥ R E 1. (-
°H)...

13.00 brs.

ot ST ®THES : qege AR,
ST 7Y AT gfag | A faw & ogEr
ST 9T H1ga #1 A1% | T4 0g-
CMHEF AT ZTAT & WTT FT eqTA 99
FHT AT HIT FAGA FAT ATEAT

foras Fgr g7 & : ‘No dcbatable matter
may be brought forword'.

MR. SPEAKER : This is no point of
order. 1 cannot allow it. How can 1 say
whether it is debatable or not without listen-
ing to what is coming? He has not read
anything so far.  After hearing him, I will
decide.

sft AT FTAES : FETET HEIEA, WG
¥ Tt g Aifa,. . (saEwm)

stfeom: Namegw 7 ww &
qrEY TEY ...

weqet AptEy WY, WIET |

it < T : 9w TR A
gy | 79 A A AT guA FE A I
oA g fEr, 39 ger faar | we
oW guT w9 Y gl #r swfew #
W oA fEr qERw eI
IS AT HT qFaT oF AT w9 7 IARY
at gzt faar .. (sowem)

weaw wgtaw o wre afsy 1 s
qifest |

SHRI S. K. PATIL : The letter reads :

*1 am sorry I could not be present at
the Lok Sabha yesterday. [ find in
today's edition of parrivt that some

allegations were made by Mr. George
Fernandes against me and some others
thut we were in some way connected
with some smuggler. To substantiate
that charge, 1 read in the same press,
he wanted to produce some photographs
of a reception gathering in my honour,
1 do not know what exactly the allega-
tion was. That part of it might have
been expunged by you at the request of
the Leader of the Opposition and some
other hon. members. Since the matter
was mentioned in the House and since
my rame was mentioned, 1 thought it as
propet on my part (o wrile to you that
the allegation was most cowardly and
mendacious...”"

SHRI JYOTIRMOY BASU !Diamond
Harbour) : That is debatable,

st wy fowd : geqa wEY, e
...(smEum) 3z T FE @ ¥ TraEEr
oYy ¥day @A # I8 A% A AT T8
T . (ST

sit Tfa 7@ . geder wEYEw, sTAAqT
...(zmawm) 7z ¥EE Fv fadoo fom
famr & 7 ag F1EEHT 9 Ram &
tredtfazen gt amy & 7 wr T wmeRt
Y oY rrEgE AT

e WEAg o R S7ETdT 7@ |
st qifee |

SHRI S, K. PATIL : I do not know
the name of the smuggler, nor have 1 ever
met him in my li‘e. If he was in a photo-
graph, so were - bunch of other people.
Even Mr. Fernandes can be in a photograph
with me and that does nol prove that he is
conoecied with m+ except in the sense that
he wants to abuse me. Since this matter
was discussed on the floor of the House, I
hope you will do me the ususl courtesy of
either reading this letter to the House or
mentioning in your own words my emphatic
refutation of the allegation.

“With my kindest personal regards”,
ﬁ fw Tra : wore WA, TAeqr
w1 qae gfrd.. (sqwam)
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it vy foamd : gerw wElEw, @z

WF JTET T T A0, .. (FwAwW) ..
T 977 ¥ 937 1 g TE q9q I |

=iy ofs @ : weww WP, AQ
SIaEqT T AT A GA S
(zmau=)

sY W GTARW ¢ FAT qiFATHILY
FAFAMT A F A ag dag & 7
...(zTAum)

MR. SPEAKER : Order, please, 1 will
look into these words, If they are un-
parliamentary, 1 am prepared to expunge
them.

SHRT S, K. PATIL: 1 have not com-
pleted my personal explanation.

1 kave to add that 1 have to bring to
the notice of the House that there is a case
in a Bombay Court and this particular
smupgler has made an aflidavit that he was
induced by some of the political busybodies
and some government officials that anyhow
he should involie some of us like Shri
Morarji Desai. Shri Chavan and myself so
that he should be bailed out. becai'se he is in
custodv, He has made a written affidavit <nd
the matter is before the court. [ caonotl say
anything on a matter which is sub judice
«Interruptions)

It will be seen, therefore, that the boot
is on the other leg.

Since  this
(Interruptions

st A TR Y 9g FTHE
ErGIEcAuteiectifa cid i o
faq Fare & I . (wwENW)

matter is sub judice ..

it ofy T w9 o T@ AEA 7 oo
A wAErE, =t 7y fowd g1 o gt
7 §7 =fsmal & ary # fawma A,
feer & Ta9¢, RErOw ¥ WA s
arafas W oHe &o qrfeq F ok #
ferwrad &Y a1 99 Gt w1 o TH
gu fag & Tga oX Awdfew § § I
A T T fEEr | aEE ey

MARCH 17, 1970

Personal Explanation 24

F ¥ arg ofY o ot wray it ofew
ATZT FY GHAT VFHAATT A AT FATTT
A drag @i A% A @t AT EW
il & IAEY A=A F9 Fg I AT AW
¥ s F a A@ famr W 9w
agi 7z gErk fau s ok ddww
gify fadmgar & faar &Y e9 meef #1
ot s fram s AR S fr o=
oY g9 AW A 9 AT ATAA 9% 9 &
fan ox afemrdzd #3343t 1w
#t 4 g fau gT faadt a9 gq
Fzar =g O #9r afew |ee gw @t
FTR AT AT Y FA g fFag &
qriFIrfedY FHET & " wimw ! ogw
T T IH THEY F ATAT T FT AT
g #AtT ag @ wraer I@ qrierded
FHEN F AHA AT 977 ... (eqwET)

Y A A g ;o gag 1 SHE-
fem & & w19 & 99 aral #1 gerar afEw
@ F AT AT SRM FET AT gl
"7 HHAR § WA ag A 699 g7 §
at ag 3f9a &) ar f5 A%t qdaq Ta-
AT £ WYFT faar JEr | A '
az a3 FX difvy fF 7 FEe 6k
Feam qriwardedy & gaar gAaTiwaTA
.. (TraeT=)

SHRI 8. M. BANERIJEE (Kanpur):
Yesterday, when this maitter came up, my
hon. friend Shri Fernandes, myself, Shri
Madhu Limaye and Shri Rabi Ray produced
certain photographs showirg that the king
of smugglers was welcoming Mr, Patil after
his victory in Banaskantha,

ot vy foad : wegw wgIRd, ug 1@
T § I TG Fgd T A0RT WX W
F1 gIT AFT A9 favge quara w3
® E AfET ag g% *Ta¥ zg amy §
I ? g, T At g F @ ¥ GF
faar a1 A< 7g g 7... (wrwwmw)
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SHRI S. K. PATIL : Is it an allegation
or is it a point of order 7

MR. SPEAKER : Mr. Banerjee, what
is your point of order ?

SEVERAL HON, MEMBERS rose.

MR. SPEAKER : Order, order. (Inter-
ruptions.)
SHRIMATI TARKFSHWARI SINHA

(Barh) : Sir, T would humbly submit that
this kind of thing should not be permitted,
Four copies of ph vographs can be combined
to make one photograph and photographs
from very many dillerent papers are ww d to
produce one phatngraph, completel: distort-
ing the pictures and getting them all
together This is a most dangerous
precedent.

SHRT S5 M. BANERIJEE : T have not
finished, Sir.

SEVERAL HON. MEMBERS rose —.

MR. SPEAKFR : Order,
personal allegation can be made. You con-
fine vourself to the point of order.
(Interruption | cannot allow any personal
allegation. What is the point of order ?

order. No

SHRI 5. M. BANERIJEE : My point of
order is this. As has been pointed out,
when Dr. Ram Subhag Singh made his
observatiori, soon sfter vou expunged some

of the remarks made by us. Perhaps it
was made with i genvine feeling. And you
expunged them. We protested. And today

Mr. Patil has made a personal explanation
based on a newspaper 1cport, appearing in
the Patrior.

SEVERAL HON. MEMBLRS rose—

MR. SPEAKLR : Mr. Banerjee, no
speech can be nade now. What is the
point of order ?  [faterruption;

SEVERAL HON. MEMBERS rosc —

SHRIMATI TARKESHWARI SINHA :

Let them g and prove this case in the court.
(Interruption

AN HON. MEMBER : Sir, a point of
order.

R‘l CIAI m

SHRI S. M. BANERIJEE : Sir, the
personal explanation given by Shri Patil is
only based on the newspaper report, where-
as a personal explanation can be based only
on the proceedings in Parliament. He has
brought extrancous matters, {([nterruption)
I want a Parliamentary Committee to be
appointed immediately to investigate into the
charges including Mrs. Tarkeshwari Sinha,..
(Interruption)

SHRIMATI TARKESHWARI SINHA :
That is objectionable. 1 want an enquiry
on the activities of those Members there,
including Mr. Banerjee, including the Com-
munist party friends, and als» on the point
as to where the money comes from, the
money which they uss...(Inferruption’..,
I challenge them.

SEVERAL HON, MEMBERS rose—

MR. SPEAKER : Order, order. We
are already late by 15 minutes, [ adjourn
the House for Lunch. We will meet at

quarter past two.
13.14 brs.

The Lok Sabha adjourned for [unch till
[fifteen minutes cpasthour:een of the
‘loe

The Lok Sabha re-assembied after Lunch at
eightern mfmrrg‘ P‘f‘ Fourteen of the
oC.

[Mr Deputy-Speaker in the Chair)

RE. CALLING ATTENTION NOTICE
(Query)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, T have seen you in your
chamber also and sought your permission.
Under rule 377, T want to ralse a very im-
portant matter. Myself and many other
hon. members of this House had given a
calling attention notice on the deployment
of the CRP in Calcutta without the consent
of the State Cabinet while it was in rxis-
tence. ‘[Interruptions .

would
rule

MR. DEPUTY-SPEAKER : |
request the bon. Member to read out
377 for the benefit of the House...

SHRIJYOTIRMOY BASU : I have taken
recourse to that rule and I am making my
submission,



